> _OPEN COURT

S

CENTRAL AU INISTRAT Ivz TRIBUNAL
ALLAHABAD BENCH : ALLAHARAD

ORIGINAL APPLICATIUN WNO.1225 OF 2003
ALLAHABAD THIS THE 43TH DAY OF FEBRUARY 2004

HON'BLE MR. JUSTICE S. R. 5INGH,VICEgCHA IRMAN

Shri Amardeo,

son of Hari,

aged aboul 65 years,
Resident of Village=-Madhopur,
P.d. Dabharia Kamalpur,

Oistrict-8handauli, vsses s snmeribbplicant
£

( By Advocste 5ri K.K. Mishra )
Versua

Te Union of India,
thnrough General Manager,
East Central Railvay, Hajipur (Bihar).

2. Divisional Railway fanager,
East Central Railuay, Mugalsarai,

A Senior Divisional Personrel DOfficer,
East Central Rzilway, FMugalsarei.

esecovveewe 0R9$p°ndant3

\ By Advocate Sri K.P, Singh )

UROQOER _

The applicant was initially appointed as a Casusal
Labour in the year 1361 and lateron he was appointed as a
regular Gangman. On 27.01,1384 the applicant was screened for

regularigation and thereafter he vas sent for Medical

o



Examination and after being declared medically fit, the service%’
of the applicant was regularised wee.f. 31.07.1385, On
completion of 58 years the applicant was superannuated we.e.f.

thz afternoon of 31.07.1337, The relief claimed herein is that
the respondents be directed to grant pensionary benefits to the
applicant after reckoning the casual service rendered by him
before his regularisation, It is submitted by the learnad
counsel for the applicant that even if the casual service

rendered by the applicant is ignored, he shall still pe entitled

g o —
to grant of pension but the reggg?dents are sittingL5 2L over
ofpor el A~
the matter, Despiteppna CA has not been filed and having Y

regard to the facts and circumstances of the case, ILgispose of

this application without giving any further time for CA.

2. Having regard to the submission mad2 by the counsel
that the applicant has filed various representations giving
therein all the details, the U.,A. is finally disposed of with
a direction to_the regpondents to take appropriate decision in
regpect of the applicant's claim for grant of pension within a
period of three months from the date of receipt of a represen-

tation by the applicant alonguwith a copy of this order.

No costs.
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